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Hon'ble Mr. Justice R.R.K Trivedi, V.C. 3
Hon'ble Maj Gen KK Srivastava, A.M. - ~ .

Sri 5.5. Sharma counsel for the applicant and
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Thi!ﬁ%ﬁﬁ?ﬁgatlon-has been filed on 14,11.027, FH
is a delay, dpplicant has flled agpplication seakindJ
condenation of delay. It 1s stated by the widow of the
applicant that she is illiterate old lady and was not |
of the present proceeding filed by her husband. NS
When the papers were prepared for family pension, henl
only, his son Nafis Khan could know about the diregtioj 5
of the recovery of smount of Rs,46859/~ from
Bank Manager, vf.State Bank of India, Mirzapur then

he QontacEEJﬂhtha counsel and could know about the 'r
penui.ng_ cas2s. Explanaticn Zs (liven is sufficj.@(h. _{,:‘:—ﬂ
Application is allowed.. uelay in filing substitation”
application is condoned. ( F ‘\
Misc. » . substitution Application NU.4572%92 is for \% ;
substitution of the # 1. heirs and. ta=fecal rabresentafil?i

0;1‘ the applicant Mohd. Khalil. ﬁlowed- let the heirs "“‘*”
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ana legal representatives g@==F be substituted 1n

place of the applicant. The pecessary correc

made within one week. i
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List thereafter for hearing on 27.02.03.
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